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ByShriShanker Raju, Hon'ble Member(J): 

The present M.A. - is filed by the review applicant 

seeking amendment of the grounds taken in RA-73/2004. We 

have perused the grounds taken in the MA and are satisfied 

that the grounds taken are not sufficient enough to allow 

the prayer. Hence the IMA is rejected. Moreover, no MA is 

maintainable after the review is rejected. 	Hence the 

present RA to review the order dated 7.1.2004 in 

,RA-374/2003 is also rejected. 
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